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Order with Signature

Office note as to
action (if any)
taken on order

the selection has not been completed.Hand
over a copy

counsel for the

of this ordegx to the learned

~pplicant My, Ramdas,

Qc\/‘——/? v “‘Lﬁ‘/

Menioe r (Adun.)

leard Sri P.K.Padhi, counsel
for t he applicant and Sri Ashok Mohanty,
Senior Standing Counsel for the Union
of India. In this 0.A. the prayer is
for a direction to consider the case of
the petitioner to the post of B.P .M.
Baiganabadia alony with others. Counsel
for the applicant stétes that the appli-
cant has registered his name with the
Employment Exchange, Baripada and his
registration No. is C/1529/89.
that the S.P.C. Mayurbhanj Division,

He learnt

Baripada sought for names from the
The name of the
not sponsored by the

Employment Exchange.
applicant was
Employment Exchange in spite of the
letter addressed by the applicant on
21.6.96., It now well settled

by a decision of the Supreme Court in

is

Excise Superintendent, Malkapatngm,
Krishna District, AP. v. K,B.N,

Visweshwara Rao and others (1996)6 SCC 21
that while conducting a recruitment for

a public pos f— it is not

-~

3 proper to restridt
the selectn.cm tz the candidates sponsored

&

by the Employment Exchange. However, as

submitted by the learned Senior Standing {

Counsel, the applicant should satisfy
ed

his name with the Employment Exchange.

the respondents that he has register

Ne accept this suggestion.
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C.A, with a direction to respondent No
2 the S.F.C.,Mayurbhanj Division,
Baripada to accept the applicant's E
application to be filed within two
weeksfrom tcday. The applicant shall
file

along with" all enclcsures

his application in proper form
as well as
evidence of having registered himself\
in the Employment Exchange.'Respondent,
No.2 shall consider the applicant's
application if the selection process
is not éomplete by then. There.is né
‘order as to costs, o i
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